FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
TECHINDIA NIRMAN LIMITED

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Beard of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

Sr. Particulars
No.
1 | Name of the corporate debtor along | Name — TECHINDIA NIRMAN LIMITED
with PAN/ CIN/ LLP No. PAN - AAACN9213B
CIN - L45200MH1980PLC023364
2 | Address of the registered office Nath House Nath Road, Aurangabad, Maharashtra,
India, 431005

3 | URL of website The case specific website created by RP is

https://techindianirman.com/cirp/

4 | Details of place where majority of | The lands of the company are located at Village
fixed assets are located Balanagar, Village Shahpur Wahegaon and Village

Wadala located at Tq Paithan, Chatrapati Sambhayji
Nagar

5 | Installed capacity of main products/ | As per the latest audited financials of FY 2024, the
services CD has not earned any revenue.

6 | Quantity and value of main | As per the latest audited financials of FY 2024, the
products/ services sold in last | CD has not earned any revenue.
financial year

7 | Number of employees/ workmen 2 (Two)

8 | Further details including last | https://techindianirman.com/cirp/ or Details can be
available financial statements (with | sought by prospective resolution applicant via e-
schedules) of two years, lists of | mail by raising specific request at
creditors are available at URL: cirp.techindia@gmail.com

9 | Eligibility for resolution applicants | https://techindianirman.com/cirp/ or Details can be
under section 25(2)(h) of the Code is | sought by prospective resolution applicant via e-
available at URL: mail by raising specific request at

cirp.techindia@gmail.com

10 | Last date for receipt of expression | 10" March, 2025
of interest

11 | Date of issue of provisional list of | 20" March, 2025
prospective resolution applicants

12 | Last date for submission of | 25" March, 2025
objections to provisional list

13 | Date of issue of final list of | 4™ April, 2025

prospective resolution applicants




14 |Date of issue of information | 5™ April, 2025
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants
15 | Last date for submission of | 5" May, 2025
resolution plans
16 | Process email id to submit EOI cirp.techindia@gmail.com
VALLABH NARAYANDAS SAWANA
Insolvency Professional
Mumbai

Reg.No. IBBI/IPA-001/1P/P-02652/2022-2023/14114

Mr. Vallabh Narayandas Sawana
IBBI/IPA-001/1P-P-02652/2022-2023/14114

Resolution Professional for TECHINDIA NIRMAN LIMITED
Building No. 11, Flat No. 505, Regency Sarvam, Ganesh Mandir Road,
Titwala (EAST), Kalyan, District -Thane-421605

Email: - cirp.techindia@gmail.com

Date:- 23" February, 2025

Place: Mumbai
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NOTICE OF LOSS OF SHARES OF
1 IDBI Bank Ltd. PUBLIC NOTICE CAPRI GLOBAL HOUSING FINANCE LIMITED HINDUSTAN UNILEVER LIMITED
@ IDBI BANK Retail Recovery, IDBI House, 1* Floor, Dnyaneshwar CAPRIGIOBAI . ) } ¥ ) " b
CIN : Lo5190MH2004G0N148838  Paduka Chowk, F.C. Road, Shivaii Nagar, Pune-411004 FOR SALE wousmeriaw:: um-n  Registered & Corporate Office 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013 . (Formerly Hindustan Lever Limited (HUL))
: G . : : Circle Office Address - 9B, 2nd Floor, Pusa Road, New Delhi — 110060 Regd. Off. Hindustan Unilever Limited, Unilever House, B D Savant Marg, Chakala,
PUBLIC NOTICE FOR SALE OF IMMOVABLE PROPERTY DEMAND NOTICE Andheri (East) Mumbai - 400099
! ) APPENDIX IV-A (See | rDViso. t.o Bule sy ) ) } Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement Of Security Interest Act, 2002 read with Rule 3 (1) of Notice is hereby given that the following share certificates has/have been reported as lost
E-e;ucnon SatlefNSonce _ftorlS?Ie oftll&nrpoz\gz)bzleAs('jset_sﬂl]mder_thetSeFt{:ulntl;a;lonfe:Ed gecoqtstrlu(inon tt)fEmfanmaI Astse;{s land the Security Interest (Enforcement) Rules, 2002. The undersigned is the Authorised Officer of Capri Global Housing Finance Limited .(CGHFL) under /misplaced and Company intends to issue duplicate certificates in lieu thereof, in due
nforcement of Security Interest Act, 2002 read with proviso to Rule 9(1) of the Security Interest (Enforcement) Rules, Securitisation And Reconstruction Of Financial Assets And Enforcement of Security Interest Act, 2002 (the said Act). In exercise of powers conferred course.
2002. Notice is hereby given to the public in general and in particular to Borrower(s) and Guarantor(s) that the below under Section 13(12) of the said Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorised Officer has issued Demand Any person who has a valid claim on the said shares should lodge such claim with the
described immovable property mortgagedicharged to the Secured Creditor, the physical possession of which has been Notices under section 13(2) of the said Act, calling upon the following Borrower(s) (the “said Borrower(s)"), to repay the amounts mentioned in the Company at its Registered Office within 15 days hereof.
taken by the Authorised Officer of IDBI Bank Ltd., Secured Creditor, will be sold on “as is where is”,” as is what is” and respective Demand Notice(s) issued to them that are also given below. In connection with above, Notice is hereby given, once again, to the said N Fthe Hold Folo N — —
“whateverthere is “ and “without recourse” on 10.03.2025. The reserve price and eamest money deposit will be as under: Borrower(s) to pay to CGHFL, within 60 days from the publication of this Notice, the amounts indicated herein below, togetherwith further applicable ame of the Folder olioNo. | No. of shares |Certificate Nos.| Distinctive Nos.
DESCRIPTION OF IMMOVABLE PROPERTIES interest from the date(s) mentioned below till the date of payment and/or realization, payable under the loan agreement read with other (Re.1-FV)
- documents/writings, if any, executed by the said Borrower(s). As security for due repayment ofthe loan, the following assets have been mortgaged to 1st Holder: Leela HLL3713268 10,620
Name of the borrower/ ou;sst::g'sgr:;':&"m Date of Reserve EMD Ingsgzt?(f)n CGHFLby the said Borrower(s) respectively. Pannalal Lohe s307142 lggggggigé 70
Property Description Notice (Rs.) Possession Rrics of Assets r 2nd Holder: Aniruddha
: S. | Name of the Borrower(s)/ Demand Notice Description of secured asset : -
gﬂrMNiIegr%#ttamui?inolgﬁr (Bllﬁrrovger) RS. . 25-01-2025 Rs. , Rs. . 04/03/2025 N. | Guarantor(s) Date and Amount| (immovable property) Narayan Malpani
Borrr(JSWer) ?I/aat Noarrg03|ngr|dall':l(o;)r- 3,14,70,8245 P(()Fs):izlscig:w) 3'5(1R'80é%20_ 3?"-\1?’222_ 1. |(Loan Account No. LNHLCHI000077895 15.02-25 | Al That Piece And Parcel Of Property Being Flat No. 11, 2nd Floor, Built-upArea Date: 23-02-2025
i | S B- S P wupee 0ld) 50300000664333 Rs. 13,65,680 |Admeasuring 510 Sq. Ft., i.e., 47.39 Sq. Mts., In Wing C, Project Known As
Contare Helghts, Plot No. B-1, CTS Three Crore | Thirty Five (Old) Hhad) " . " . . S o
1A/170, 1A/170-B, Survey No. 161, Laxmi Fifty One | Lakhs Ten (New) (CHINCHWAD Branch) Mr.Nitesh Krushna Nagari Co-Operative Housing Society Limited", Situated On Plot No.
Nagar Link Road, Pahadi, Goregaon- L khy onv) | Th d Ramesh Devde (Borrower) Mr.Ganesh 1To 15, S No. 17/5+6/1 (Old No. 17B/5+6/1 ), CTS No. 2328/48 To 74, Chakan
West, Mumbai, Maharashtra-400090, akhs Only) S‘r‘]fa)” Ramesh Devde, MrRamesh Sona Road, Village Talegaon Dabhade, Taluka Maval, District Pune, Maharashtra -
Admeasuring 181 Sq.Mtrs with one Car Y gevde,Mr)s.Rama Ganesh Devde (Co- 410506 PUBLIC NOTICE
parking & thereabouts. orrower We are investigating the entittement of Parshwa Padmavati Projects
For detailed terms and conditions of the sale, please refer to the link provided in IDBI Bank's website i.e. www.idbibank.in 2. |(Loan Account No. LNHLPUN000011192 15.02-25 | All That Piece And Parcel Of Property being Flat No. 15, Built Up Area Private Limited, a company incorporated under the provisions of the
Bid documents will be available from 24.02.2025, For any clarification, the interested parties may contact Mr. Abhishek- (0ld) 51500000932529 (New) (PUNE 1 Rs. 13,21,108 |Admeasuring 490 Sq. Ft, ie., 45.53 Sq. Mts., 4th Floor, Komal Plaza, Companies Act, 2013 and bearing CIN U70100MH2018PTC306034; and
DGM (Contact-9839635346) & Mrs. Monika Mavi-AGM (Contact-9920824836). (BBranch) M)r.NII?anhes}:jwaF: PLakahsg D;hiv:a(lc _?glrljs;;u'_clii ﬁno%:t?igtb;ﬂ% S;t;;/;ys r,:‘t?é 1 ?gégéssa No. 1A+1B/5A, Fursungi, having its registered office at 703, 7th Floor, Zee Square, M. G. Road, Vile
Date: 23.02.2025 AUTHORIZED OFFICER orrower) iirs.Nanda Frakash Dahiwal (L.o- ' ' Parle (East), Mumbai 400057, to undertake development/redevelopment
. : Borrower) p 2 < 3 y
Place: Mumbai IDBI BANK LTD, Pune of the immoveable properties as more particularly described in the
If the said Borrowers shall fail to make payment to CGHFL as aforesaid, CGHFL shall proceed against the above secured assets under Section 13(4) of Schedule hereunder vfrittgsr;collectively “th ep:aid ngeniesu)
the Act and the applicable Rules, entirely at the risks of the said Borrowers as to the costs and consequences. The said Borrowers are prohibited under 2 = g ; ;s i
the Act from transferring the aforesaid assets, whether by way of sale, leaseor otherwise without the prior written consent of CGHFL. Any person who ’tzny pef}rsog‘l having ar;y c'ﬁlm agalﬂ:t S thzﬂsald Pmpﬁ HiEson anytpa;
contravenes or abets contravention of the provisions of the said Actor Rules made the reunder, shallbe liable for imprisonment and/or penalty as Creol: Dy iy ol isale, ERCTange; [MonGage,: Cuarge;: gren
W C’Hﬁ'CIT-IT W provided under the Act. development rights, gift, trust, maintenance, possession, lease, leave and
DI Place - Maharashtra Sl (Authorised Officer) license, lien or otherwise howsoever or otherwise having an objection to
T P fOy yHear Uy Ry a—@—srr\:n Date : 23/02/2025 For Capri Global Housing Finance Limited (CGHFL) | | he development/redevelopment of the said Properties, are hereby
1 ; requested to make the same known in writing along with supporting
A SreusTel I—FfT ST e Seeria b O e o L Synes To8, DU P ot
- ociety, S. V. Road, Andheri (West), Mumbai , within a peri
SICE ST — RDD/SD/CHAIBASA/13/2024-25(6th_Call GS (seven) days from the date of the publication of this notice, failing which it
1.5 B faega faRoh: . CIN:L65190MH2004G0I1148838 shall be construed and accepted that there does not exist any such claim
K . andlor the same shall be construed as having been non-
o PN D R EGE @ IDBI 11:\Y|/§f 1DBI Bank Ltd., Retail Recovery Department, Unit No.1, existentwaived/abandoned. ¢
To PRI BT AH - . qUA BT | BRA B Safal Pride, Sion-Trombay Road, Deonar, Chembur, Mumbai — 400 008, SCHEDULE
S S S i POSSESSION NOTICE (For Immovable Property) Description of the said Property
. xy EB AN . The undersigned being the authorised officer of IDBI Bank Limited under the Securitisation and Reconstruction of Financial Assets and 1.All that contiguous piece and parcel of land admeasuring 730.30 square
CENEI ﬁtn_ U @ UM ARTUET gd 18 HIE Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Section 13(12) read with rule 3 of meters or thereabouts, bearing plot/building no. 1 in the said layout of
1 BIANTSel Tfg & €9 T W) qdl BI 30719400.00 | 615000.00 10000.00 Security Interest (Enforcement) Rules, 2002 issued a demand notice, calling upon the borrowers to repay the amount mentioned in the notice the Maharashtra Housing and Area Development Authority (“MHADA")
foafor within 60 days from the date of the receipt of the said notice. The borrowers having failed to repay the amount, notice is hereby given to the at Oshiwara, and tit-bit plot of land admeasuring 372.74 square meters
! borrowers and the public in general that the undersigned has taken possession of the property described herein below, in exercise of powers or thereabouts in the s‘:jd layout of MHADA atQOShiwara cI!n aggregate
9 Jqwrge ¥ MfaeT yebTer @ [y — 27.02.2025 conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers 5 T
3 $—fifreT vt @ R Ud TEI—faid 27.02.2025 | RIFIP 05.03.2025 BT JURTET 500 I TP attentioniis invited to provisions of sub section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. admeasuring 1,103.04 square meters (and admeasuring 1,093'42
3 e 03, T ’ The borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be square meters or thereabouts as per MHADA layout) and forming part
‘5‘- g_ AT Ele g?ﬂl’v{q—_ﬁfwwm;é ‘;;;;‘;5' @ q"”'“":bol =  fadrer g, afd ¥, AT | subject to the charge of the IDBI Bank Ltd for an amount mentioned below and interest and charges thereon. of the larger land bearing Survey no. 41 (part), bearing CTS Nos. 11, 12
. —ffaer < a_ﬁ e vd AHF —06.03. STURTE 5 ) ) ) (Pt), 13 (Pt), 26A (PY), 27 (Pt), 28, 29, 32, 34 (Pt), 55 (Pt), 96 (Pt) all of
6. —fAfaQT ST H arel IRTRIBRY T M UG U (— wRiuTerd I, Irier e Ry yHed, ufi¥erd Rigym, Date of Date of . . ; : - S .
fﬂé‘smﬂ o ' ' ' gl.| Name of the Borrower / Demand | Possession A'S:;':n?:omﬁe‘im Address Of Property gll!age C;sha:':tm' t'l'gll;l.:fa Anthen, m‘l mb(av:‘, Sltj)bliﬂmanh [‘JI:g{IJC:h;YInQ.
. . . Co- Borrower /Guarantor | Notice (13(2) |  (13(4) eing and situate at Oshiwara, Jogeshwari (West), Mumbai 2
7. 3—IfET vers B gy Ro — 8709623131 (SRR BT STRIAT BT GRATY THR) No 2.All that pi -
: piece and parcel of land admeasuring 1,201.25 square meters
8. O faum 3 IR Te—a¢ |l & TEIAR e &l IR 37 2rft | ‘ - ; ; ; iini
. : 4 1 | Shri Pradeep Maruti Sutar 08.11.2024 | 20022025 |Rs 1,0441283/- (Rupees One|FlatNo- 2002, 20th Floor, Madhukunj Chs Bldg or thereabouts in the said layout of MHADA at Oshiwara (adjoining the
o. ffwrges Q%aw:‘;% ggaa Online Mode grr wier & | - N S Crore Four Lac Forty One|No- 23, Kannamvar Nagar-1, Vikhroli Mumbai aforesaid property/land) and forming part of the larger land bearing
10. g @/WEW% %g‘ﬁim 31 FARTETlT gTRT S SiTafRy / <Teft <o v S22 Safel dier & v mOUSgn? )TWO Hundred  Eighty | Maharashtra 400083. Survey no. 41 (part), bearing CTS Nos. 11, 12 (Pt), 13 (Pt), 26, 27, 28,
S ree Oy, 29, 32, 34 (Pt), 55, 96 all of Village Oshiwara, Taluka Andheri, Mumbai
1. FfeT Yo T arrer @ TR a1 ST R e 9 fram S, S @ ¥ srer @ ify a8 | o @ Shri Pravin S Chavhan & 08112024 | 20022025 |Rs .7494298/- (Rupees Seventy] FlatNo. 302, 3rd Floor, Osho Prakash Building, it de ; ; ; : : ;
DI g€ DY [&IT ST & a SHBT TR STarae el gas! 2Rl | 2 Smt. Vandna Gage Four Lac Ninety Four Thousand| CTS. No. 104, Tikka No. 22, Chendani, Shivaji {S‘naxi?ahdnu?ni:?bglggr being and situate at Oshiwara, Jogeshwari
Two Hundred Ninety EightOnly) | Nagar, Thane, MAHARASHTRA-400601 iy : .
. . . 3.All that piece and parcel of land admeasuring 855.14 square meters or
O AN B ol devge www.jharkhandtenders.gov.in Ud riferd @1 @l ug WX Wl T Al 8| 3 | Mr. Rajesh Vasant Sakpal And 17102024 | 20022025 |Rs 2565483.19 /- (Rupees | Room No 16, Ground Floor, B-wing, Surya theraabguts (as pel:: the title documents) baa?ing plec(l; building no. 1
Jo/— Mr. Sanjay Vasant Sakpal Twenty Five Lac Sixty Five | Darshan Building, G.d Ambedkar Marg, 2 i i 3 £
PIRUTAS IfEar Thousand Four Hundred Eighty [ Parmanand Wadi, Parel, Mumbai, in the said Ia!‘mm of MHADA_ at Oshiwara, formmg part of land be_anng
PR 347000 West Singhbhum(24-25)D T Rt R wrew, TRe Rigw, aar | Three and Nineteen Paise only) | Maharashira-400012 Survey no. 35/5 and bearing CTS No. 27 and 96 all of Village
4 P 08.11.2024 | 20.02.2025 i . Oshiwara, Taluka Andheri, Mumbai Suburban District, lying, being and
Shri. Abhijit Chakraborty & Rs 5717714/- (Rupees Fifty|Room No 240, Chawl No 35, Mahada Colony, 7 7 4 7
Shilpa Abhijit Chakraborty Seven Lac Seventeen Thousand | Shree Samarth Chsl,s.no 196,200 Of Majiwade, situated at Oshiwara, Jogeshwari (Wsst), Mumbai 400102.
SevenHundred Fourteen Only) | Shivai Nagar, Pokharan Road No 1, Thane For Law ScribeS
West, Maharashtra- 400606
SMFG INDIA CREDIT COMPANY LIMITED % e
SMFG ell Mandevia
IndiaCredit (Formerly Fullerton India Credit Company Limited) 5 | M/s. Dargahi Garments, 17-10-2024 | 20022025 [Rs 1762287.36/- (Rupees| Flat1504 15th FIrB WingMillennium, Residency} | Dated this 23rd day of February, 2025 Mvnca(te and 5.,“‘;5“,!
i S e ) B A Mr. Shaikh Mohammad Shafique Seventeen Lac Sixty Two|Bldg 12 Mangalmurti Complex Ghatkopar,
Corporate Office: 10th Floor, Office No. 101,102 & 103, 2 North Avenue, Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai - 400051 And Shaikh Mohammad Hannan Thousand Two Hundred Eighty| Mankhurd Link Rd Mankhurd, Mumbai,
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES Sevenand Thirty Six Paise only) | Maharashtra-400088
E-Auction Sale Notice of 15 days for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with proviso to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002 Place : Mumbai, Date: 23-02-2025 Authorised Officer, IDBI Bank Limited FORM G
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described
immovable properties mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorised INVITATION FOR EXPRESSION OF INTEREST FOR
Officer of SMFG INDIA CREDIT COMPANY LIMITED (formerly Fullerton India Credit Company Limited) (“SMFG India TECHINDIA NIRMAN LIMITED .
Credit”), will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date and time mentioned herein ) ) ) o \ nder Regulation 36A 1) of the Insolvency and Bankruptcy Board of India
below, for recovery of the dues mentioned herein below and further interest and other expenses thereon till the date of JM Financial Asset Reconstruction Company Limited nsolvency Resolution Process for Corporate Persons) Regulations, 2016)
realization, due to SMFG India Credit/Secured Creditor from the Borrowers and Guarantor(s) mentioned herein below. The 1 Corporate identify Number: U67190MH2007PLC74287 RELEVANT P2
i i iti i i : JM HNANCM[ Registered Office: 7th Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi, Mumbai 400025
reserve price, Earnest Money Deposit (EMD) and last date of EMD depositis also mentioned herein below: 8! ) 8y, App g, 3 N f th te debtor | N ~TECHINDIA NIRMAN
- — - - Contact Person: 1.Vaidehee Byndla - 9821537386 2.Rohan Sawant — 9833143013 3. Yash Oza - 022 - 6224 1676 ame of the corporate debtor| Name
Borrower(s)/ | Demand Notice | Description of thelmmovable property | Reserve Price, EMD & Last |Date and time - - along with PAN/ CIN/ LLP No. LIMITED
Guarantor(s) | Date and Amount [PROPERTY NO. 1 ALL THAT PROPERTY| Date of Submission of EMD | of E-Auction E-Auction Sale Notice — Subsequent Sale PAN - AAACN9213B
hat Piramal Capital and ing Fi dh igned I of including bel ioned her with underlyi i
/Loan Account_| 1/05/2023 |BEARING RESIDENTIAL FLAT PREMISES BEING| ~ RESERVE PRICE: Rs. Intereet restod thereot slong it all nerght. el nteneet thereon wnder Socdon s (1 (5) o the Seursation and Reconsroeion of , ___|CIN - L45200MH1980PLC023364
1. M/s Pragati Rs. FLAT NO. 1302 CIONO KALPVRU KgHs 0; 1:?:1 voon!l]_go/' (gupf_elsd?ne Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI ACT”) vide an assignment agreement dated March 29, 2023 (“the 2. | Address of the registered office Nath House Nath Road, Aurangabad,
Enterprises, 2,47,55,487.62 |“KALPVRUKSH -OPERATIVE HOUSIN rore Thrity One Lakhs Assignment Agreement”) in favour of IMFARC (JM) (herein referred as Assignee) acting in its capacity as trustee of JMFARC — Aranya — Trust. It is to Maharashtra, India, 431005
2. Riddhi Siddhi [Rupees Two |SOCIETY LIMITED” SITUATED AT 23, KA. Only) notify that PCHFLis authorized and appointed to act as Service provider / Collection agent to facilitate all operational and procedures processes vide 3 |URL of website The case specific website created
Real Estate Crore Forty SUBRAMANIAM ROAD, MATUNGA MUMBAI — EMD: Rs. 13,10,000/- Assignment / Service Agreement.Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Secured : ; p
h s Lakh ADMEA: ’ Al R .Th:l ’ L’ khs T Date: Creditor under the SARFAESI Act, 2002 for the recovery of amount due from borrower/s, offers are invited by the undersigned for purchase of by RPis
3. Chanda e\_len a s 400019 MEASURING 386 SQ.FT. CARPET| (Rupees Thirteen Lakhs Ten 14.03.2025 imnjovable. property, as descril::ed hereunder, which is in the possession, on 'As Is Where Is Basis', 'As Is What Is Basis' and 'Whatever Is There Is 4. | Details of place where majority of | The lands of the company are located
Tarkeshwarnath Fifty Five |AREA ON LAND BEARING C.S. NO. 445/10 OF Thousand Only) Time: 11:00 Basis', Particulars of which are given below: fixed assets are located at Village Balanagar, Village Shahpur
Tripathi & Thousand Four MATUNGA DIVISION WITHIN THE| Last date of EMD Deposit: am to 01:00 Loan Code / Branch / Demand Earnest Outstandin Wahegaon ~ and ’ViIIage Wadala
4. Tarkeshwarnath | Hundred Eight |REGISTRATION DISTRICT AND SUB-DISTRICT 13.03.2025 m (with Borrower(s) / Notice Date Property Address_final Reserve | Money il located at Ta Paithan. Chatrapati
Harishchandra | Seventyand |OF MUMBAICITY, pm (4 e and - Price  [Depasit (EVD)| (19-02-2025) i Naga ' P
Tripathi Sixty Two Paisa =z - S Suarantor(s) Amount {20% of 1) o S
Loan Account No omy] Physical PROPERTY NO. 2:- ALL THAT PROPERTY RESERVE PRICE: R?' BXtenS.IOHS Loan Code No.: Dt: 18-10-2021, [All The piece and Parcel of the Property [Rs. 1581530/ | Rs. 158153/-, |Rs. 3439355/-, 5. |Installed Capac[ty of main As per the latest audited financials of
172901310990339 Y] Fhys BEARING RESIDENTIAL FLAT PREMISES BEING | 84,00,000/- (Rupees Ninety | of 5 minute 05000036810, Mumbai - Rs.2172541/-, |having an extent :- FLAT NO. 403, 4TH |-,(Rs. Fifteen |(Rs. One lakh | (Rs. Thirty Four products / services FY 2024, the CD has not earned any
Possession |FLAT NO0.103 IN KALPVRUKSH OF Three Lakhs Eighty gach) Bandra (Branch), Rahul Yadav| (Rs. Twenty One |FLOOR, B WING, TRIMURTI APARTMENT]lakh Eighty | Fifty Eight lakh Thirty Nine revenue.
“KALPVRUKSH CO-OPERATIVE HOUSING Thousand Only) (Borrower), Saroj Hariram lakh Seventy Two [,NR MANAV PARK, CHURCH ROAD, One Thousand One | Thousand Three 6. | Quantity and value of main As per the latest audited financials
SOCIETY LIMITED” SITUATED AT 23, KA. EMD: Rs. 8,40,000/- Yadav (Co Borrower 1) Thousand Five RAMESHWADI Thane Maharashtra IN  [Thousand Hundred Fifty |Hundred Fifty ' y i f P
- ! X ! products/ services sold inlast of FY 2024, the CD has not earned
SUBRAMANIAM ROAD, MATUNGA MUMBAI —| (Rupees Eight Lakhs Forty Hundred Forty ~ [421503 Boundaries As :- North : ROAD |Five Hundred | Three Only) Five Only) financial year any revenue
400019 ADMEASURING 250 SQ.FT. CARPET Thousand Only) One Only) South : ROADEast : ROAD West :A WING| Thirty Only) .
AREA ON LAND BEARING C.S. NO. 445/10 OF| Last date of EMD Deposit: Loan Code No.: 00500003712| Dt: 20-02-2020, |All The piece and Parcel of the Property |Rs. 2548260/ | Rs. 254826/-, |Rs. 7321139/, 7. | Number of employees/ workmen |2 (TWO)
MATUNGA DIVISION WITHIN THE REGISTRATION 13.03.2025 ,Murnbail- Fort (B.ranch), Rs. 3691536/-, having ar} e‘xtent :- Flat No.1207, 12th -,.(Rs4 Twenty (Bs. Two lakh | (Rs. Seventy 8. |Further details including last https://techindianirman.com/cirp/ or
DISTRICT AND SUB-DISTRICT OF MUMBAI CITY. Pratik Anll Ga.ndhl (Bo.rrower) (R_S. Thirty Six lakh|Floor, Building No-12 Regency Sarva‘m, Five Iak.h Fifty Four Three lakh available financial statements (With Details can be sought by prospective
, Bhadrika Anil Gandhi (Co Ninety One Survey No. 42/1 Near Ganesh Mandir  |Forty Eight Thousand Twenty One schedules) of two vears, lists of resolution applicant via e-mail b
For detailed terms and conditions of the sale, please Contact 1) Francis Rozario: 8898111796 2) Anil Khude: +918793238503 3) Borrower 1) Anilkumar C Thousand Five  |Road Thane Maharashtra IN 421605  |Thousand Eight Hundred | Thousand One creditors are availaﬁ)le af URL: raising s ec[i)f[i)c request at cir v
Harpreet Singh Purewal: +919664076532 or refer to the link provided in SMFG India Credit /Secured Creditor’s website i.e.| | Gandhi (CoBorrower2) | Hundred Thirty  |Boundaries As :- North : GARDEN South Two Hundred | Twenty Six | Hundred Thirty : techingdiap@gmail i P-
www.smfgindia.com . ) Six Only) : INTERNAL ROADEast : BUILDING NO. |Sixty Only) | Only) Nine Only) .
SD/-, Authorised Officer- 11 West :BUILDING NO.13 9. | Eligibility for resolution applicants | https:/techindianirman.com/cirp/ or
Date : 23/02/2025. Place: Mumbai SMFG India Credit Company Limited (Formerly Fullerton India Credit Company Limited) Loan Code No.: Dt: 23-08-2021, [All The piece and Parcel of the Property |Rs. 1674640/ |Rs. 167464/-, |Rs. 2179525/, under section 25(2)(h) of the Details can be sought by prospective
06900005135, Thane - Rs. 1307259/-, having an extent :- Flt No.14,3rd Floor, |-,(Rs. Sixteen [ (Rs. One lakh [ (Rs. Twenty One Code is available at URL: resolution applicant via e-mail by
Kalyan (Branch), Madhuri (Rs. Thirteen lakh |Vaishnavi Chs, Opposite Samarth Math, |lakh Seventy | Sixty Seven lakh Seventy raising specific request at cirp.
Milind Shirke (B , S Th d |R hwadi Th Mah htra IN i P :
_ e o d Tneabasha o ouend o e o _ _|tehintisGgmai.com
AT ounb national bonk [FEREPATe e st I I e e i R
O ] ] =9, sy Forty Only) Only)
‘.. pun) L TUOI I Bandra Kurla Complex, BKC, Bandra (East), Toan Code No.: Dt: 24-07-2021, |All The piece and Parcel of the Property |Rs. 1111160/ | Rs. 111116/~ | Rs. 1708956/-, 11 [Date of issue of provisional list of |20 March, 2025
Mumbai-400 051, E-MAIL : zs8356@pnb.co.in 26500000465, Thane - Rs. 997187/-, (Rs.|having an extent :- F/610, Golden Valley|-,(Rs. Eleven | (Rs. One lakh | (Rs. Seventeen prospective resolution applicants
SALE NOTICE FOR SALE OF SECURED ASSETS UNDER SARFAESI ACT Kalyan (Branch), Suresh. Nine lakh Ninety |,sonivali Village , Barvi Dam Road , lakh Eleven | Eleven lakh Eight 12 | Last date for submission of 25t March, 2025
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Bhutal (Borrower), Manisha | Seven Thousand |Badlapur (west) Thane Maharashtra IN | Thousand | Thousand One | Thousand Nine objections to provisional list
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. i‘”ESh Bhutal (Co Borrower E."EtH“S”d'Ed x&fgi B°‘:\”_"S;'§;ﬁ&'\é°mf ‘OSEN One H“"Id'ed Hundred | H_“"drled Fifty 13 | Date of issue of final list_of 4" April, 2025
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property ) Olﬁly)y even pLOT W(e)sutt~6PEN pLOT ast: Sixty Only) | Sixteen Only) | Six Only) prospective resolution applicants
mortgaged / charged to the Secured Creditor, the Symbolic Possession of which has been taken by the Authorised Officer of the Bank / Secured - - e - - n ™ -
Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the ate as mentioned in the table herein below, for recovery Loan Code EO 2?‘700:41648 Et, ;2;(;3;2&7, :u T_he piece anleall'cel of the Propderty Rs. 16200000 | Rs. 16_20000/», Rs. 65_282399/», 14 |Date of issue of mformathn 5t April, 2025
of its dues due to the Bank / Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest money deposit /Navi Mumbai - Kharghar s - |having an extent :- Flat No 1401 an /-(Rs.One | (Rs. Sixteen | (Rs. Six Crore memorandum, evaluation matrix
will be as mentioned in the table below against the respective properties. (Branch), Prince P Shah (Bs. Two Crore 1402 Plot No 9 G N Tower SecFor No 13 |Crore Sixty | lakh Twenty S!xty Two lakh and request for resolution plans to
SCHEDULE OF THE SECURED ASSETS (Borrower), Reema P Shah Sixty One lakh Opp Kalash Udyan Koper Khairane Two lakh Thousand Eighty Two prospective resolution applicants
(Co Borrower 1) Sixty Eight Thane Maharashtra 400709 Only) Only) Thousand Three ool m
A) Dt. of Demand Notice UJs. A) Reserve Thousand Nine  |Boundaries As :- North : OPEN PLOT Hundred Ninety 15 LaStld?.te fOE submission of 5" May, 2025
Name of the Branch 13(2) of SARFESI ACT 2002 Price Hundred Forty South : KALASH UDYANEast : ROAD Nine Only) resolution p ans - - — -
Descrigtion of  |B) 0/s. Amt. as on 31.12.2024 (Amt. in3) Only) West :ROAD 16 | Process email id to submit EOI cirp.techindia@gmail.com
spssi s, 1 Details of the DATE OF E-AUCTION: 12-03-2025, FROM 11.00 A.M. TO 1.00 P.M (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH),
Name o the Account th: I:":":::'” 4 ::;si:eisss;?cl:zg;uuz/s LI B) EMD Date Tine o encumbrances LAST DATE OF SUBMISSION OF BID: 11-03-2025, BEFORE 4.00 P.M. Mr. Vallabh Narayandas Sawana
U AU ), : . (Aml. in ?) 5 ".ne u known to For detailed terms and conditions of the Sale, please refer to the link provided in https://www.jmfinancialarc.com/Home/Assetsforsale OR IBBI/IPA'M" /IP'P'02652/2022'2023/1 4114
w:::;:#:m{‘g:;::ss D) ;4:::1;; co;l;ncszz:tsrl::ﬁsvimhvlwmu— E-huction | 0 cooured https://www.bankauctions.in. Resolution Professional for TECHINDIA NIRMAN LIMITED
i " _— R
Name & Addresses of the Borrower / of Property{ies) T Creditors STATUTORY.15 DAYS SALE NOTICE UNDER ;ARFAESI ACT TO THE BQRRQWERIGUARANTQRI MORTGAGQR Building No. 11, Flat NO.. 505, Regency Sarvam, Ganesh Mandir Road,
The above mentioned Borrower/Guarantor are hereby noticed to pay the sum as mentioned in section 13(2) notice in full with accrued interest till Titwala (EAST), Kalyan, District -Thane-421605
Guarantors Account &nr:l g gitriol:ﬁg?;e the date of auction, failing which property will be auctioned/sold and balance dues if any will be recovered with interest and cost from Date:- 23 Februarv, 2025 Email: - cirp.techindia@gmail.com
. guarantor sd/- Place: Mumbai
Zonal SASTRA Centre, Mumbai A)PNB, UBI and P&S|A)369.00 | Date : 23-02:2025 Place: Mumbai (Authorised Officer) (Aranya - Trust) i
Bank: 06.05.2015.
M/s Shree Shiv Parvati Sakhar Karkhana Limited Shri.
Nandkumar
1. M/s. Shree Shiv Parvati Sakhar Karkhana Limited.
Registered Office At : Moreswar Nagar, Mungi Post, |property-1 - B) Combined Rs. 98.54 Cr. |B) 36.90 tthr:nsrger;? - - - -
Sirsala Taluka : Dharur, Distt: Beed, Maharastra-431 |p P . yb *| " plus further interest and P thp y / N YN[ h o) Branch Address : 1st Fioor, Mazda Towers, Tryambak Naka, Opp. Zilla Parishad Office, GPO POSSESSION NOTICE PUBLIC NOTICE
122: Corporate office at : Sumati Krishna Niwas, Nr SL(:BZ;YN:?“%Q &l;a}\rgels from the date gf ng:nei)f . : Road, Nashik-422001. RULE 8(1 Notice is given to the public at large
Hotel Ameya, Shivsena Bhavan Path, Shivaji Park, |jjissa No. 1A minus recoveries | 0 0.50 Ms. Whereas the Authorized Officer of Axis Bank Ltd, (previously known as UTI Bank Ltd.) under Securitization & Reconstruction of Financial Assets and Enforcement of Security Inte- that LATE. SMT. TARABEN RAJMAL
Dadar, Mumbai-400 028. admeasuring any. ) 0. Mrughshah rest Act 2002 (said Act) & in exercise of powers conferred under Section13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 (said Rules) issued Demand MEHTAW/O LATE MR. SHETH RAJMAL
Dr. Nandkumar Tasgaonkar, S/o. Yadavrao({.gg o HRP Nandkumar Notices as mentioned in column 3 below, under Section 13 (2) of the said Act, calling upon the concerned borrower / Guarantor / mortgagor, as per details given below, to repay the MEHTA was.lhe owner of piece and parlce
Tasgaonkar Chairman & MD (Mortgagor / Guarantor / Survey No 18 C) 14.07.2015 Tasgaonkar amounts mentioned in the respective Notices within 60 days from the date of the respective notice. The Concerned Borrower / Guarantor / mortgagor having failed to repay the res- of land bearing C.S.NO.16 &NOWC.T.
Director AND " " 4R pective due amounts, notices are hereby given to the Concerned Borrower / Guarantor / mortgagor in particular and the public in general that the undersigned has taken Physical S. Nos. 1391, 1391 / 1 TO 15, EAST
) Hissa No. 1-B and
Vandana N Tasgaonkar, W/o. Nandkumar|,qmeasurin , , 19.03.2025 Ms. Mrudal Possessions of the properties described herein below in exercise of powers conferred on him under Section 13 (4) of the said Act on the date mentioned below. The Concerned GAOTHAN VILLAGE, VILE PARLE
Tasgaonkar (Guarantor / Director) 0-80-0 HRg D) Symbolic Possession N 'dk Borrower / Guarantor / mortgagor in particular and the public in general are hereby cautioned not to deal with the concerned properties and any dealing with the said properties will (EAST), TALUKA ANDHERI, MUMBAI
Address at : D-45/414, MIF Colony, Bandra East,|& ' 11:00 A. M| J-anckumar be subject to the charge of Axis Bank Ltd for amounts mentioned below. The borrower's attention is invited to provisions of sub — section (8) of section 13 of the Act, in respect of SUBURBAN DISTRICT who expired on
Mumbai-400051. AND ' ' ::g:;y II\:I% 192' to T:?,?gg?ﬁ:[ time available to redeem the secured assets. 14.10.1977 at Mumbai, leaving behind his
Flat No. 601, B Wing, 6" Floor, Deccan CHS Ltd., . 4.00 . Sr. Name & Address of Borrower / Guarantor / Outstanding (Rs.) & Dat Date of Demand Notice son MR.ASHOK RAJMAL MEHTA as the
ion Park. Khar West. Mumbai-400 052 admeasuring transfer is No Property Holder, as the case may be utstanding (Rs.) & as on Date Date & Type of only legal heir and representative to claim
U[1|0n at , Khar West, Mumbai- 0-92-9 HPR, P-M. effected . — 2 - = - - . her estate. If anybody having any claim of
Director :- situated at during the 1. |1) Mr. Amol Rameshwar Bijave 2) Mrs. Shubhangi Amol Bijave, Both R/0. Plot No.04, First Rs.19,73,47f/- (Rup)ees Nlp.elefn IJ.a’!(h Sev- 15/03/2024 whatsoever nature in the above said
Mr. Rajesh Yadavrao Tasgaonkar, Village Vave, subsistence Floor Near Pragati School, Chaitanya Nagar, Jalgaon, Maharashtra, India 425001, Also at :| enty Three Th Four Y | 17/02/2025 (Physical Possession) property / plot required to file objection/s
S/0. Yadavrao Tasgaonkar Tauka  Karjat, of mortgage, Kotak Mahindra Bank Ltd., Patel Plaza, M G Road, Jalgaon, Near Raysoni Hospital, Jalgaon-| Four Only) being the amount due as on 07/03| A per the Order of Hon'ble District along with documentary evidence with me
B-181/1,  Govt. ~ Colony, ~ Bandra  East, [pjgt Raigad any transfer 425001, Also At : Flat No.12, First Floor, Building G, Unity Cha_lmbers, Ganesh Colony Road, _/2024 togetherwnh further contractual rate of Magistrate, Jalgaon dated 26/12/ at my chamber address within 15 days
Mumbai-400051 Morgaged by of the Plot No.01, (Old Plot No.1 To 44), §.No.283/1, Jalgaon Tq & Dist.Jalgaon. interest thereon till the date of payment. 2024 in Secu./SR/2024/35001) from the date of publication of this notice
Mr. Pandurang Kondiram Solunke (Guarantor) Dr. Nandkumar Y. property is Description of Immovable Properties : Al that piece and parcel of Flat No.12, having buildup area adm. 51.17 Sq. Mirs., and 5.32% undivided rights in land comman area and after which no claim of any person will be
S/0. Mr. Kondiram Solunke Tasgaonkar. not valid and facilties i.e. 40.20 Sq. Mtrs., on First Floor of building G of Unity Chambers, constructed on Plot No.01, (Old Plot No.1 To 44) out of Survey No.283/1 of Jalgaon Tq. & Dist.Jalgaon entertained by MR. ASHOK RAJMAL
157-A, Mohkhed, Vill. Mohkhed, Taluka- Wadvani, not binding , owned by Mr. Amol Rameshwar Bijave & Mrs. Shubhangi Amol Bijave and bounded as under Boundaries : East : 18 Mtr Wide D. P Road, West : Survey No.284, South : Jalgaon MEHTA (legal heir) and the said property /
Dist. Beed, Maharastra-431124. on the Pimprala Road, North : Survey No.282. ;';:%t Wil\lsb:c;?ngirj?\;ljpm ﬂ;\:En:{_rAe c()lf \heI
M/s. Tasgaonkar Sugar Mills Ltd. (Guarantor] i ini i 2 i i B i . ega
Sumati Kgrishna Niwag Near Hotel /imeya )Shivsena lenders 2. R/I) Rahul Pralhad Ahire 2) Ashvini Rahul Ahire, Both R/o. Plot No.42,| Rs.15,96,573/- (Rupees Fifteen Lakh Ninety Six Thou 2(.1/03/2024 i heir) and any claims / objections if any
Nwas, s iddle Side Block No.2, Gat No.195/1, Santosh Aapa Nagar Phase 2,| sand Five Hundred Seventy Three Only) amount as onf 18/02/2025 (Physical Possession) As per the shall be considered as waived
Bhavan Path, Shivaji Park, Dadar, Mumbai, 400028 Savkheda, Tal & Dist.Jalgaon-425002, Also at : Plot No.55, Gat No.| 22/03/2024 & together with further contractual rate of| Order of Hon'ble District Magistrate, Jalgaon \
168, 169, 170, Wagh Nagar, Near Datta Mandir, Dist.Jalgaon-425001. | interest from 23/03/2024 thereon till the date of payment i SR/2004/350 Ms. ANJALI SANJAY JAISWAL
TERMS AND CONDITIONS : ) ’ , WWag gar, f -Jalg . pay -| dated 26/12/2024 inSecu./SR/2024/35005) (Advocate of High Court)
The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions : Descriplipn of Immovable Prl.)perliP:s : All that piece and parcel pf Middle si.de Block No.2, of Plot Nq.42, out of Shet Gat No.195/1, admeasuring plot area 4.6:24 Sq. Mt[.. and Lokseva Chawl Committee, Patel Nagar,
1. The properties are being sold on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS”. 2. The particulars of construction theroqadmjeagunng Built-Up area 36.28 Sq. Mtrs. situated at Village -Savkheda, Tal & Dist.Jalgaon and owned by Rahul Pralhad Ahire and Ashvini Rahul Ahire and Golibar Colony, Santacruz (E),
o : ; : ; : ; bounded as under ies : East : Plot No.43, West : Road, North: Block No.3 & 4, South : Block No.1. Mumbai-400055
Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised Officer, but the Authorised J > 2 E-Mail: aniali.jaiswal1504 p
. . P X N X P " " " : anjali.jaiswal @gmail.com
Officer shall not be answerable for any error, misstatement or omission in this proclamation. 3. The Sale will be done by the undersigned through 3.|1) Nana Pandit Chitte 2) Varsha Nana Chitte, Both R/o. Block A,| Rs.12,88,786/- (Rupees Twelve Lakh Eighty Eight Thou- 15/03/2024 Place: Mumbai Dated: 22™ Feb. 2025
e-auction platform provided at the Website https://baanknet.com on 19.03.2025 @11.00 A. M. to 04:00 P. M. 4. For detailed term and conditions Plot No. 29, Gat No.189/3, A/P- Sawarkheda Bk, Jalgoan-425001,|sand Seven Hundred Eighty Six Only) amount as on [ 20/02/2025 (Physical Possession) As per the
of the sale, please refer https://baanknet.com & www.pnbindia.in. Also at : Gat No.154, Plot No.15, Chatrapati, Colony, Nr. Hanuman| 07/03/2024 & together with further contractual rate of |  Order of Hon'ble District Magistrate, Jalgaon
Sd/- Mandir, Wagh Nagar, Sawarkheda Shiwar, Jalgaon - 425001. interest from 08/03/2024 thereon till the date of payment. 26/12/2024 in Secu./SR/2024/35004)
Authorized Officer, Description of Immovable Properties : All that piece and parcel of Middle side Block No.2, of Plot No.42, out of Shet Gat No.195/1, admeasuring plot area 46.24 Sq. Mtr.. and
Punjab National Bank, construction theron admeasuring Built-Up area 36.28 Sq. Mtrs. situated at Village -Savkheda, Tal & Dist.Jalgaon and owned by Rahul Pralhad Ahire and Ashvini Rahul Ahire and
Place : Mumbai Secured Creditor, bounded as under Boundaries : East : Plot No.43, West : Road, North : Block No.3 & 4, South : Block No.1.
Date : 23.02.2025 Contact No. 8637084022 Date : 17/02/2025, 18/02/2025 & 20/02/2025 Sd/- Authorised Officer,
Place : Savkheda Bk. Jalgaon Axis Bank Ltd,
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PUBLIC NOTICE

NOTICE is hereby given to all concerned that
my client Mr. Hardeep Singh Sachdev owner and
resident of Flat No. 102, admeasuring 600 sq. ft.
built-up area, 1st Floor, Building No. D-5 (“the|
said flat") in Krishna Kaveri Co-operative
Housing Society Ltd. (“the said society"),
bearing Share Certificate No. 26B, for 5 (Five)
fully paid-up shares of Rs. 50/- each aggregating
to total Rs. 250/- bearing distinctive nos. 376 to
380 (Both Inclusive) ("the said shares"),
situated at Yamuna Nagar, Off. New Link Road,
Andheri (West), Mumbai - 400 053 (the said
"Flat") has misplaced the Original agreement
executed by and between M/s. Jay Jay
Construction Co., a registered partnership firm
having its office at Atlanta, Nariman Point,
Bombay, thereinafter called the|
"DEVELOPERS' and Mrs. Benita Sharma,
therein called the Purchaser of the said flat ("the
said lost/misplaced original agreement") situate
and lying at Krishna Kaveri Co-operative
Housing Society and Mrs. Benita Sharma is a
bonafide member of the said society as the|
original owner of the said Flat (Original Share
Certificate) and the same cannot be traced in
spite of having conducted a diligent search by
my client Mr. Hardeep Singh Sachdev who is|
present bonafide member of the said society of]
the said flat and holding the said shares, but has
the said lost/misplaced original agreement and
intend to sell the said flat to intending
purchaser/s, hence present notice is issued that|
if any party or person who finds and/or is in
possession of the Original lost/misplaced
Agreement and Share Certificate in respect of]
the said Flat and the said shares as referred to
|hereinabove is hereby requested to hand over
the same to my office address And Further any
person/s having any claim, or right in respect of]
the flat by way of inheritance, share, mortgage,
sale, transfer, lease, lien, charge, trust,
maintenance, easement, gift, exchange,

tenancy, possession or otherwise howsoever in
respect of the said flat are hereby required to|
make the same known in writing to the|
undersigned within 15 (Fifteen) days from the
date of publication of this Notice, failing which
the transaction will be completed without any
reference to such claims and claims, if any, of
such person/s shall be treated as waived and not
binding on my clients.

Dated this 23rd day of February, 2025

T e sTeered H.S. Sonkar

%Ehﬁ'q . Advocate & Notary,
3 Egi T 3 g Block No.C-09, Plot No.67, Sankalp Coop
ARETOT e Hsg Soc Ltd. SVP Nagar, Mhada, 4

Bungalows, Andheri (W), Mumbai-400 053.
Mob. 9820699987
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